61  Matters under SRAVANA 17, 1890 (SAKA)

than 47,000 employees of the Life
Tnsurance Carporation of India through-
out the country demanded 15 per cent
bomns under the old agreement which was
modified by the previous Congress Go-
vernment wrongly and illegally T1hey
stopped work for two hours

This Janata Party, in their manifesto
also a surel before elections that anmy-
b that \.\!ru done ngt the weaker
sections or the emp ort sant
will be rectified ere 18 a ::Ee: whl?tr!
was discu sed here in thy  House in the
last Lok Sabha from both s1de< and unam-
mously 1t was taken for granted that the
Government of India had done some-
thing which was unprecedented in the
history of our country  Moreover, the
agitation that they started on 4th will
continue and the mtuation will further
deteriorate if Government doe not come
forward immediately with certain acticns
1 respect of payment of bonu 4 per the
agreement that the LIC employees had
with the management

1 also want to raise—as foday is the
last day-—=the ‘:Shueeuon of payment of mim
mum bonus which was taken awav by the
wrevious Government by an amendment
of the Bonus Act There have been re-
presentations irom all quarters The
State Governments of West Bengal and
Kerala have made representations to the
Central Government to come forward
immediately with a statement with regard
to their decision on payment of min mum
bomas The Durga Puwa m West
Bengal 1v coming, the Onum tfestival in
Kerala1 coming, Diwal11s alvo coming,
before these festivals, af the questicn of
bonus 15 not settled 1 the announcement
1+ nit made the workers will not heep
quiet and they will be compelled t  tart
an agitationon this I would request the
Labour Mamsster who 15 here to bs:.ILmd
enough at least to express to pell out
as to what 1 the desine of the Gowern
ment what the Government 1 going to
do with regard to payment of mimmum
borus and glvo uh:u; pi\iracm ulr bor ur,
25 pPer agreement, to the employees—
wl'gch was modified by the ous Go-
vernment A large num of MPs
have made a repre entation to the Finance
Mimster to do something in this matter

15 the last day We alwo

that should be a discussion on this
1esue  But nothing has been dome T
do not know what the Government »s
ﬁlmw do i thas matter The Labour

inister must reply, Sir  He 18 here
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SHRI VAYALAR RAVI (Chirayinkil)
Sir, wath your i34 n, mYy I draw
the attention of the Heuseand f the Hon
Miunister to an imp rtant problem regayd-
ing Kerala? There are about 40,000
Central G vernment employees in Kerala
where the fesuval f Onam 15 celebrated
It 13 an rtant festival which a1
Sectrons of people celebrate The
Kenala G vernment paves a Fesuval Ad-
vance t5 118 empl Yeer to celebrate this
festival but 1t 15 esther nct @aven to the
Central Government employees «r, if
gaven, the quantum 1+ less. I would
theret re appeal t¢ the Central Goverp-
ment and Finance Minster, Sinpe
Onam 15 now at the dod rstrp, t© 135ue
m tructl ns as carly as p-ssible to all the
cncerned authorines in Keral , includ-
mg the P & T and Commumcan ns
Department to 15sue Festival Advance
to their empl Yees to celebrate Onam

ASYST 8 1O
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Otherwise, there will be s discrimination
tn(uu';'fm,u against the State Ge-

In this connectson, I may add that us
Mr Bhattacharya has mnfom, Kenila
15 also 1n the grip of agatation by wi rkers
and Government empl yees because they
are not given bonus, An all-Party dele-
gation has been entrusted, by the Kerala
Legeslature, with the job « f comng r Ver
here and meeting the Labour Manister
and the Home Mimieter and the Finence
Mus tr 1n regard to the bonus 1vsue,
but I am orasd they have n t been given
4any time » far All par 1e% sre repre-
sented by the delegaton including the
Janata Party, Maxi.t Party andcthers

MR DEPUTY SPLAKER Yis,
please conclude now, Mr Quresh:

(v11) RrPCRTCD DILAPIMATED CONDITION
OF THE ( RAVF OF LATE PRESINENT SHRI
FARHRUDDIN ALI AHMED

SHRI MOHD SHAFI QURESHI
(Anantrag) Iw uld hke t draw the
atteonn o f the Hon Mims tere  Jiung
here and £ g eSt them to eonvey my feel
ing and th icebng | the Houst o he
Prim M1 1 ter tn g rd v the following
matier  Jut er » Parhamat Street
laes the grave of the 'ate President Fakhr
vddin Al Ahmed If you sce the condi-
t1 n<frhe grave today,1t191n a dilaprda-
ted ¢ ndinon I was really pained to see
on last Friday that the entire grave 15 now
sinking  Itis a ‘kwrcha’ grave and 1t wes
then decided by the Gowvernmeit thic
they will erect n t a very expensive butr
modest m nument there to pretect hi
grave It1sjustacrrss Parliament Street
and 1t 1 oks odd to sce the grave of the
late P esldent in Such a dilapidatedc ndi-
ticn I would therefore suggest that the
Government should take some action in
this regard

§uu) RepoRTED Poor QuALITY op COTTON
s SUPPLIED TO FARMERS IN GUJARAT
RESLLTING IN LOSS Of

SHRI ANANT DAVE (Kutch) Sir,
I would like to draw the attenti n of the
Houseto the problem ot the farmers m the
Gupmrat State  Due to pror coteon seeds
buusn;ﬁ:dwtheﬁmthsm,
though 1t has been a Seascn cf grod
runs all « ver the State, the farmers are
nct able to rase their crop of crmon,
These farmers who produce ¢ *ton are
facing s bad situstion They have been
put to g lnss of lakhs of due o
these poor quality seeds. t pro-
duces a buge crop of ¢ tton every Fear



